BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALCRE BENCH, BANGALCRE

DATED THIS THE TENTH DAY OF SEPTEZMBER 1986
Present ¢ Hon'Ws Justice K.S5. Puttaswamy ese Vice-Chairman
Hon'ble Shri P, Srinivasan os s Member (A)

Transfsrred Application No, 290/86

BOKQ Gundu RED,

S/a Kevari Rao,

Telsphone Supervisor,

Telaphone Exchange,

Hassan - 573 201 oo Applicant

(Shri SeM. Babu  .se Advocata)
Vs,

l. The Director Gensral of Posts
and Telegraphs, New Deslhi,

2. The General Manager,

Telacommunications,
Karnataka Circle,
325, Maruthi Complex,
V Main, Gandhinagar,

Bangalors=9,

3. TheDivisional Engineer,
Telegraphs, Palace Building,
Mysore - 570 001,

4, The Sub-~Divisional Officer,
Telagraphs,

Collsge Road,
Hassan - 573 201,

5. Senior Telsphone Superviser
(Trunks), Tel=phone Exchange,
Hassan - 573 201, SO0 Raespondants

(shri N, Basavaraju .., Advocats)

The application has come up for hearing before Court today,

Vice=Chairman made the following:
OR DER

Case called on two occasions first at 10,30 A.M. and again at
11,10 A.M. On both the occasions the applicant and his learned
counssl ars absent. Shri N. Basavaraju, lsarned additional Standing
Counsel for Central Government for thes respondents is pressnt, We

have perusad the papers and heard Shri Basavaraju,



-9

In this transferred application, ths applicant has challenged
Memo No.E-71/80-81/267 dated 9.7.1980 (Annexure A) passed by ths
Sub Divisional Officer (SDO) Telegraphs, Hassan. The said order
which is material reads thusi- ) ' l
"0FFIC£ OF THE SUB DIVISIONAL OFFICER TELEGRAPHS , HASSAN=-573201
To
The Senior Supervisor,
Telephone Exchange,

Hassan,

Memo No.E-71/80-81-267 dated at Hassan the 9.7,.1980

Sub: Reversion of Sri B.K, Gundu Rao, L.S.G.,
Superviser, as S.G,T,0,

Sri Be.Ke Gundu Rao, LeSeG. Superwisor, Hassan, may blsnaé
be asked to work 8@s S.G.T.0., Hassan, with immediate gffect.
Sd/-
SUB DIVISIONAL OFFICER
‘TELEGRAPHS,, HASSAN"
The applicant has urged that in the guise of transfer or posting,
the authogity had reverted him to a lower post. But in their statament
of objection filed to the main application as also to the several IAs
filed by the applicant, the respondents have asserted that the applicant
had not beesn reverted and the uss of exprassion 'reversion' in the
impugned order was an inapt énd‘inaccurats expraﬁsion. At the hearing
Shri Basavaraju also brought to our notice that the applicant had
since bean transferrad to anot@er place as Telsphohe Supsrvisor where
he is new working witﬁout suffering a reversion, We have mo reason
to disbelisve the correctnéss of these statsments made by the respon-
dents. When once we accept the statsments made by the respondsnts it
follows that the applicant had not besn really reverted and, thersforas,

this application doess not really survive for considaration,
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. . Commercial Complex(BDA),
Indiranagar,
Bangalore - 560 038

o e

. ) 4 y‘ g&;!tb 1,.}‘
Review Application No% 14/8°° ' '*
In .Application No. _ __ . 290 _/86(T )
W.P. No lo721/0
Applicant Syi BK Gundu Rao Vs, The Director General of P&T & Ors
Ti& Sri BK Gundu Rao,
Telephone Supervisor,
Telephone Exchange,
Hassan - 573201 (Applicant)
2, The Director General of Posts .
and Telegraphs, New Delhi’ S. {¥21§:2“51'151°n31
i}
: Telegraphs
3. The General Manager, Telecommunications 4
Karnataka Circle, N4 325, ; A
Maruthi Complex, V Main, T §
Gandhi Nagar, Bangalore-9. é. Senior Telephone
; ' Supervisor (Trunks)
4. The Divisional Engineer, T ’
: elephone Exchange
E;igg:ig?s, Palaca Buj.l‘lﬂg. 'assan N 573201. -
($1. Nes', 2 to 6 -
Respondents)
Sublects SENDING COPIES OF ORDER PASSED BY THE BENCH IN REVIBW
APPLICATION NO. 14/86 IN A, NO. 290/86(T)
Please find enclosed herewith the copy of the Drder/kamD(ﬁm

passed by this Tribunal in the above said Application on 4=12=1986 .

Encl s as above, : REGISTRAB :
‘ % L NrT.0;

Balu*
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CEMTRAL ADMINISTRATIVE TRIBUNAL

BANCALORE BENCH: BANGALORE
DATED THIS THE 4TH DAY OF DECE

NECE 984%
RRIEESE NI

Hon'ble Mir.Justice K.S.FPuttaswamy, .. Vice-Cha
Anc!
Hen'ble ftin. LiH. A Rego0,

.. Liember(A).

REVIE L APPLICATION NG, 14 O l088.

Bl gl TREYo)
S/o Kaveri R

’
ac, Agel about 44
Telephone Supervisor, Telep!ia
Exchange, Fassan 573201

(Ry Sri S.7%.3

B

ahu, Advocate)
V.

l. The Director General of ’osts and
Telegraphs, levs Delhi.

2. Bhe Generalt lanager Tclecon hications,
Farnatalkkai@incle Nilo. 825,

"@25, e ruthiN@oplexs
YV Main, Ganchinarer,an~elore-2

The Tivisional Engineer,
Telegraphs, Palace Twuiilding,
)

The Sub-Rivisional Offic=r,
Telegraphs,Tollege Road,
Hassan 573201,

3

Senior Telephone Suparvisor(Trunks),
Telenhone

izxchanre,

Hassen 57220k

.. esnondents
('\. S R

“tandineg Tounsel),

annlication co:iing on for

Al

Chairiian wnade

In this application made under Section

22(3) of the

Adrinistra-
tive Tribunals Act,1985,

the apnlicant has sought to re-call the

he final
order tiade by this Tribunal on 10-2-193% in Application ™No0.280
1985(T).

of

perused the order macde on 10-9-19¢3 and heard
Srj DSV er, learned senicor Advocate for the

apnlicant

Am A
aig

¢ this dey, Viece
the follovrinz:

.. Anzlicant.
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and Sri M.S.Padmarajaiah,learned Central Gove¥nment Senior Stanf; "

Counsel for the respondents.

|

{
3. We are of the view that the order inade on 10-9-1986 had

really accepted the case urged by the appli&ant in his application

and does not at all hurt his interests. On? this short ground we

see no justification either to review or re-c§ll the order made on

¢

10-9-1986. )

4. On the claim of the applicant for the, period from 26-7-1980
to 2-1-1981 on which the parties are not agréed and are in dispute2
the authority is still to examine the same ané:l make his order. As
‘an? when the authority examines the same iﬁmd makes its order,
which we have no doubt will be done with }jue regard to all the
facts and circumstances,the law bearing on t}b same anc*. the order
made by us on 10-9-1986 the applicant has %undoubtedly the right
tc work out his legal remedies before an ap:iaropriate forum. But,
before that we do not propose to examine and express our opinion
on the same. But, we however, direct the respondents to examine
the”claims of the applicant for the aforesaid ;%eriod and pass appro-

priate orders within a period of three months frém the date of receipt

.«. of the order of this Tribunal. S

5. Application is disposed of in the ahbode terms. But, in the
circummstances of the case, we direct the partfes to bear their own

costs. ¢

6. Let this order be communicated to t¢he respondents within

_ — 10 days from this dav, g ]
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